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ORDER

PER R.K. PANDA, AM:

This appeal filed by the assessee is directed against the order dated

24.03.2017 of the Pr. CIT, Ghaziabad, relating to assessment year 2013-14.

2. At the time of hearing, the Id. Counsel for the assessee submitted that the
assessee did not want to pursue the appeal and, therefore, wanted to withdraw the

same. We, therefore, permit the assessee to withdraw the appeal filed by it.

5. In the result, the appeal filed by the assessees is dismissed as withdrawn.
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The decision was pronounced in the open court on 26.08.2020.

Sd/- Sd/-
(SUCHITRA KAMBLE) (R.K. PANDA)
JUDICIAL MEMBER ACCOUNTANT MEMBER

Dated: 26™ August, 2020.
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